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enough accommodation is available on
site;

(b) if so, the considerations under
which they have been allowed to do
80 while employees in the lower cate-
gories have to live on the site; and

(c¢) what are the rules for air-travel
applieable to Officers of this Unit?

The Minigter of Industrial Deve-
lopment and Company Affairs (Shri
F. A. Ahmed): (a) and (b). At pre-
aent, only the (Feneral Manager, Works
Manager, Chiet Engineer (Civil) and
Chief Engineer (Technical) reside in
the city. The General Menager and
the Chief Engineer (Civil) do not
draw house rent allowance. The
quarters for the General Manager is
under construction. In the allotment
of higher type of quarters, afl of
which have been allotted, preference
has been given to foreign experts
and to regular employees of the Com-
pany. The present Chief Engineer
(Civil), Chief Engineer (Technical)
and Works Manager who are all depu-
tationists, have been permitted to
continue their private arrangements.

fc) Officers in receipt of pay
Rs. 1,600 per month and above are
permitted to travel by Air at their
discretion.

Officers in receipt of pay less than
Rs. 1,000 per month but Rs. 1,300 and
above @re permitted to travel by Air
provided that (e) the distance pro-
posed to be travelled by Alr is not
lese than 800 Kms. and the journey
cannot be performed over-night by
Rail; (b) the Airport lies on the
<hortest route and no detour is in-
volved by reaching it by Rail; (c)
undertaking part of the journey by
Air resuits in an overall saving of a
substantial part of a working day.

Other staff can in special cases
travel by Air if the Competent Autho-
rity certifies that the purpose of the
tour is very urgent and Air travel is
considered essential in the interests
of the Company,
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Aerial Survey of Rajasthan

3493. Bhri Ram Gopal Shalwale:
Shri Yashpal Singh:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether his attention has been
drawn towards the allegations made
In the Rajasthan Assembly that the
plane of the American company,
‘which bad been conducting an aerial
-survey, had flown towards the strate-
gic areas on the border;

(b) whether any enquiry has been
.made in the matter; and

(c) if so, the result thereof?

The Minpister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) to
{¢). The attention ot the Central Gov-
.ernment has been drawn to the dis-
.cussion on an adjournment motion by
Shri Bhairon Singh, Leader of the
Jana Sangh party in the Rajasthan
Legislative Assembly on 1st June,
1087 regarding violation of Indian
airspace by a Pakistani aircraft and
the esplonage activities in the border
areas. The allegations regarding the
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aircraft of the American Company in
charge of aerisl survey operations are
altogether baseless; the work of aerial
survey in Rajasthan has not Yet
started. The American Company,
who have been awarded a contract
for this purpose have not yet brought
any aireraft into India.
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